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New Dalhi, this the 16" day of December, 2004

Honble Mr. Justice V.S, Apgarwal, Chairman
Hor'bls Mr. 8. K. Maihoira, '

1. Samir Divan,
Assistant Archaeologist
&rchassiogical Survey of India,
Exsavation Branch — |
Oid High Court Building
Civil Ling, Nazpur — 440 001

(By Advocate Shri Rajinder Nischal)
| ORDER{ORAL)

Just ice V. S.Aggarwal:
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sarned counse! for ihe respondenis has made a statemsent at

that in the interview which was held it pursuance of the intarim relisf passed oy

2. Keeping in view the st_atemen‘i madse by the leamed counsel Tor the
respondents, the learmned counsel for applicant doss not press the peiiticn but

states that fiberty may be granied to the applicants thaf, i so advised, they may
challenge thelr grisvance in accordance with law.
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i view of the above, OA is dismissed.
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